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CHHATTISGARH ADHINIYAM
(No. 25 of 2002)
4
THE INDIAN TOLLS (CHHATTISGARH AMENDMENT) ADHINIYAM, 2001

An act le farther amend the Indian lolls Act, 1932 (No. § of 1932) in ils applicution lo the
State of Chhatlisgarh toihe levy of tolls by Government on public roadsandbridgesin the State

of Chhattisgarh.
Beitenacted by the Chhattisgard: Legislature in the Filty-second Year of the Republic of India

as follows :—
1. (N This act may be called e Indian Tolls {Chhattisparh Ame.ndfnmt) Act, 2001
{No. 25 of 2002}
@) This shall be applicable in the eatire State of Chhattisgarh.
3} Itshall come in to foree on such date as the State Government may, by notificatien

appoint,

2. InSection 2 of the Indian Tolls (Chhatiisgarh Amendment) Act, 1932 (No. 8 of 1932) words
“for such longer pcnod not cxceeding fificen years” the words "for such longer period not

excecding lhirly ycars™ shall be subsinuted.
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